CENTRAL ADMINISTRATIVE TRIBUNAL
HYDERABAD BENCH:AT HYDERARAD.

0.A,No, 382/91, I Date of Decisioh;
- R dimx

'P.J.S.Prakass Rao _ Petitioner.
Shri Vada Rajagopal Reddy - - _‘Advocate for

‘the Petitioner(s)

Versus

Union of India, Rep, by its Jt, Secretary, .
Dept. of Space,. Thdlan Space Research organiwstion
Anthariksha Bhavan, Hew BEL Road, Bangalore-560094
& another - _

sn;i E,Bhaskara Rao, Adal, CGSC R Advocate for
the Respondent

{s)

Respondent.‘

CORAMS

THE HON'BLE MR. R.Balagubramanian : Member(A) -

THE HON'BLE MR, C.,J.Roy : Member(J)

1. Whether Reporters of local papers may
be allowed to see the&-Judgment 2 . '

2. To be referred to the Reporters or not ?

3. whether their Lordshlps wish to see the f
copy of the Judgment 2 .

4, Whether it heeds to be circuléted .
to other Benches of the Tribunal ? e

. N \\

5. Remarks of Vice Chairman on Columns
1,2,4(To be submitted to Hon'ble \
ViCG—Chalrman where he is not on the ' .

Bench.)- : L
_ : 'l n

M(A). M(J).
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD,

0.A.No,382/91. Date of Judgement \5-}\YTL
P.J.S.Prakasa Rao .+ Applicant
Vs.

1. Union of India,
Rep. by its
Jt. Secretary,
Dept. of Space,
Indian Space Research Orgn..
Anthariksha Bhavan,
New BEL Road,
Bangalore-560094,

2. The Head,
Personnel & Genl, Admn, Divn.,
SCF, SHAR Centre,
Sriharikota-~524124,
Nellore Dt,. A,P. .+ Respondents

counsel for the Applicant :: Shri Vada Rajagopal Reddy

Counsel for the Respondents:: Sshri N.Bhaskara Rao, Addl. CGSC

CORAM

Hon'ble Shri R.Balasubramanian : Member(A)

Hon'ble Shri C.J.Roy : Member(J)

I Judgement as per Hon'ble Shri R.Balasubramanian, Member{A) ]
This application has been filed by shri P.J.S.Prakasa Rao

under section 19 of the Administrative Tribunals Act, 1985

against the Union of India, Rep. by its Jt. Secretary,

Dept. of Space, Indian Space Research Organisation, Antharikshg.

Bhavan, New BEL Road, Bangalore-560094 & another.

2. The applicant has been working as Office Clerk~A (OCA for -

short) since 1974. He was promoted as Office Clerk-B (OCB for
short) on adhoc basis on 3.2.82 and was reverted as OCA in
March, 1983, He was againlpromoted on adhoc basis on 52.3.84
in the scale of pay of Rs.330-560, After working continuously
without any break as OCB on adhoc basis he was regularised

as OCB by an order dt. 29,3.85, The prayer herein is that

he should be placed in the scale of pay of Rs.380-640 w,e,f,

22.3.84 from which date he has been continuously working

without break as OCB.
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3. The respondents have filed a counter affidavit and
oppose the application.
4, We have examined the case and heard the rival sides.
We find from the order dt. 22,3.84 that the applicant was

placed in the Rs.330-560 scale, Vide letter 4t. 20.1.87

‘the respondents permitted the scale of Rs.380-640 to certain

categories of OCBs. The point of discrimination that they
introduced there was that such a scale would be applicable
only to OCBs promoted on a regular basis before 31.12.84.

The applicant who was promoted on a regular basis after

that date (29,3.85) was not given the scale, When the case
was heard, we were informed across the bar that thé case is
covered by a decision in O.A.No. bes Iﬁ ool /("W_W'

The decision is dated 15,1.90 and this Bench relied on a
decision of the Ernakulam Bench in their O.A.NO;K-ISO/BB.

The restrictive clause that the scale of Rs.380-640 would be
applicable only tc those promoted prior to 31.12.84 was struck
down. We agree that the case before us is covered by the - ‘
decision dt. 15.1.90 of this Bencﬁ. Therefore, in this case
also we direct the respondents to place the applicant in the
scale of Rs.380-640 (pre-revised) in the same manner as those
promoted prior to 31.12.84;

5. In the earlier cases we directed the respondents to give
all the monetary benefits including arrears due to the
applicants, 1In those cases the aéplicants had approached -

thé Tribunal well in time unlike the applicant in the case
Pefore us, Our judgement in the batch cases referred to
¥twedf is dated 15.1.90, But the applicant has chosen to
approach us only in April, 1991. However placement in a scale
and deriving monetary benefits are all matters of recurring
grievance, At the same time, we have to keep in view the
provisions of section 21 of the Adminigtrative Tribunals 2Act,
1985. While, therefore, direcfing the réspondents'to place the
applicant in the scale of Rs.380-646 in the same manner as those

promoted prior to 31,12,.84, we direct that arrears of salary
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-3 Kot Luen : . _
payable to the applicant be Arestricted to a period subsequent
to 15.4.90 {(the significance of 15.4.90 is that it is one
year prior to the date of filing the application viz: .
15.4.91). The applicatidn is‘dispose'_edlof in the above

manner with no order as to costs.

( R.éalasub:amanian ) o C.m .
Member(A). Member(J) . 4
. ‘ {

o Peputy Mgim; z >2—'—'

Dated: \ I July, 1992,

i, The Joint Sedretary. Bopte. of Space, Gnlon of India,
Indisn Soace Svosareh Crghe., satharikshoe ghevan,
, Row BEL Poad, Dangaloro-094,

2. The tiead, Pursonnel & Cenoxsl Adeinistration Bivielon,
_ #CF, BHA R Contre, tritarilots-S524124, Hellore Iiotaiede
3. Ob copy co Mz, Vads Fajfagopal Inddy, sdvoiate,

Houd, Low Chenbore, High Court of AJP.Hde%
e Uno copy O Mp.lizran chaskar Ban, Mdl. CGAG LT Hida
5e Une epAre CUpy. -
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ORBERH /JUDGMENT

PR/ TR/ MLA, NG,

0.4, No, 3%’7/) 6}) -
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Admitted and interim directions
issued

-Allowed | e
Dicposed of with directions
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Plsiigsed as withdrawn
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